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CENTRAL ADMINIS TRATIVE TRIBUNAL
ALIAHABAD BENCH
ALLAHABAD

Original Applicatien Ne, 1526 ef 1994

Allahabad this the_ _05th day ef _December, 2000

Hen'ble Mr.S.,K.I. Nagvi, Member (J)

Smt.Sudha Tiwari, W/e Late Sri Munna ILal Tiwari,
Werking as Khalasi, Under 1.0.W.{Censtl-II, Nerth-
ern Raglway, Allahabad,

Applicant

By Advecate Shri R.,C, Shukla

Versus
1% Unien ef India threuygh General Manag=ar,
Nertha2rn Railway, Barauda Heuse, New Delhi,

2, Devesienal Railway Manager, Nerthern Railway,
Allahabad,

3. The Chief Administrative Officer, (Censt)
Kashmira Gate, New Delhi,

4, The Deputy Chief Engineer(Censt.), Nerthern
Railway, Allahabad,

The I O W, Censtructien, Nerthern Railway,
Allahabad,

(B3]

Ecsyandents

By Advecate Shri Prashant Mathur,

ORDER ( Oral )
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Ex_ﬁan‘blc Mr,S,K.I, Naqvi, Member (J)
The applicant-Smt.Sudha Tiwari

get appeintment in Class IV cadr=s ef respendents
establishment under dying in hirness rules en

compassienate greumd, New, she has ceme up befere
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the Tribunal with the prayer that in view ef

her quatificatien being Pest Graduate, the
respendents be directed te change her cadre

frem Class IV te Clags II]., The applicant has
alse a grievance that she made several rep-
resentatiens te the autherities in the department
but, thag have net been declded and, therefere,

she had te teke the receurse ofy judiclal side,

2 The respendents have centested the
case and filed the ceunter-reply with the specific

méntien thaet when the applicant accaptuiplass IV
cadre in 1991 itself «nd she is centinuing there ke«
she ceannet claim the chenge in cadre as a metter

£
of right because there is ne rule te suppert her

cententien,

. | Heard, the learned ceunsel fer the

parties and pernsed the recerd.

4, Regaféing premetien ef the applicant
in Class II1 cadre under 25% recruitment queta, the
respendents submit that when the dpplicant cemes

within the zene ef censiderdatien, she may be cen-

sidered at her turn,

e Keeping in view the facts and cir-
cumstances ef the matter, I find interest ef justice
would be served if,the representatien ef the
applicant,ﬁé diecided by the dutherity in the
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respendents estaeablishment by passing detaeiled,
reasened and speaking erdersand, therefere, the

O.A, is diécided with the féllewing directiens;

"Incase the applicant meves & fresh re-
presentatien te cempetent autherity in
the respendents establishment wkthin ene
menth, same be decided by the respendents
within 3 menths by detailed,reasened and
speaking erder, Ne erder as te cests ."

6 Befere parting with the matter, it

is ebserved that while assigping the duti=s te the

dpplicant, it must be kept under censideratien that
][u'r'a_ Wﬁﬁfﬂf
it shall net be‘fqy jeb which ip—ba%tw the dignity
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